FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
MALIHA REALTORS PRIVATE LIMITED

RELEVANT PARTICULARS
L. | Name of corporate debtor Maliha Realtors Private Limited
2. | Date of incorporation of corporate | 29-05-2008
debtor

3. | Authority under which corporate | ROC Delhi
debtor is incorporated / registered

4. | Corporate Identity No. / Limited | U70109DL2008PTC178745
Liability  Identification No. of

.corporate debtor

5. | Address of the registered office and

principal office (if any) of corporate
debtor

Regd. Office and Principal Office:

676, Ground Floor, Chitla Gate, Chawari Bazar, North
Delhi, Delhi - 110006.

6. | Insolvency commencement date in | 06-06-2025 (Order uploaded on 09.06.2025)
respect of corporate debtor

1. | Estimated date of closure of | 03-12-2025
insolvency resolution process

8. | Name and registration number of the | Name : AVM Resolution Professionals LLP

insolvency  professional acting as | Regn. No : IBBI/IPE-0099/IPA-1/2022-2023/50022
interim resolution professional

Authorised Partner as signatory: Pawan Kumar Singal

Regn.No: IBBI/IPA-001/IP-P01172/2018-2019/12229

0. Address and e-mail of the interim | Address: 8/28, 3™ Floor, W.E.A., Abdul Aziz Road, Karol
resolution professional, as registered | Bagh, New Delhi - 110005

with the Board Email : mlvij1956(@gmail.com

10. | Address and e-mail to be used for | Address: 8/28, 3" Floor, W.E.A, Abdul Aziz Road, Karol
correspondence  with the interim | Bagh, New Delhi -110005
resolution professional Email Id:

For Home Buyers: homebuyers.maliha(@gmail.com

For Other Claimants: cirp.maliha@gmail.com

11. | Last date for submission of claims 23-06-2025

12. | Classes of creditors, if any, under | Home Buyers in the Real Estate Project (i.e. Class of

clause (b) of sub-section (6A) of | Creditors) of the Corporate Debtor
section 21, ascertained by the interim

resolution professional
13. | Names of Insolvency Professionals | (a) Mr. Pawan Kumar Goyal,

identified to act as Authorised IBBI Regn. No. IBBI/IPA-001/IP-P00875/2017-
Representative of creditors in a class 2018/11473

(Three names for each class) (b)

Mr. Devendra Umrao,

IBBI Regn. No. IBBI/IPA-003/IP-N-00223/2019-
2020/12640

(¢) Mr. Yatin Sharma

[BBI Regn. No. IBBI/IPA-001/1P-P-02008/2020-
2021/13112

For Maliha Realtors Private Limited

j‘/%fxwan Kumar Singal

Authorised Partner
AVM Resolution Professionals LLP

Interim Resolution Professional




14, (a) Relevant Forms and (a)Web link:

(b) Details of authorized | https://ibbi.gov.in/envhome/downloads
representatives https://www.cirpmaliha.in
are available at: https.// www.avmresolution.com/

Also available at: AVM Resolution Professional LLP (IPE)

8/28, 3rd Floor, WEA, Abdul Aziz Road, Karol Bagh,
New Delhi- 110005

(b) Authorised Representative details available at website:
https://www.cirpmaliha.in

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench VI, has ordered the

commencement of a corporate insolvency resolution process of the Maliha Realtors Private Limited
on 06-06-2025 (order uploaded on 09-06-2025).

The creditors of Maliha Realtors Private Limited, are hereby called upon to submit their claims with

proof.on or before 23-06-2025 to the interim resolution professional at the address mentioned against
entry No. 10. '

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choise of
authorised representative from among the three insolvency professionals listed against entry no. 13 to
act as authorised representative of the class of Home Buyers in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

For AVM Resolution Professionals LLP
Interim Resolution Professional of
Maliha Realtors Private Limited, Corporate Debtor

Reg No: IBBI/IPE-0099/1PA-1/2022-2023/50022
For MahtfaRéditbrePrste Biiteg

AVM Resoluj; Mamtu;

ARG Resoltion Prdensimsal

Date :11.06.2025
Place : New Delhi
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NOTICE OF LOSS OF SHARES OF

Godrej Consumer Products Limited
Regd. Off. Godrej One, 4th Floor, Pirejshanagar, Eastern Express Highway,

Vikroli E, Mumbai, Maharashira, 400073

Motce is hareby given that the following share cerfificates has been reporied as
Iost'misplaced and Company intends 1o issue duplicata cerfificates in heu thereof,
in due course. Any person who has a valid claim on the said shares should lodge
such claim with the Company-at its Registerad Office within 15 days hereaf.

Mame of the holder | Folio No.| No. of shares  Certificate | Distinctive

_ (Re.1/- F.V) No. Nos.
| Gyan Sarup Rastogi | GOO1585| 1048 Moz | 538547 68301797 lo
| Vijaya Lakshmi Rastogi 68302844

| Date: 07-06-2025 Place: Delhi Name: Deepak Rastogi

PUBLIC NOTICE
SRF LIMITED

Neabca 55 heraby givan that the Cerlificatas lor the unces menlioned Equity Sharés ol SHEF Limited,
Reqd, Olfice: The Galleria, DLF Mayur Vikar, Unit No. 236 & 237, #nd Floar, Maywr VEar Place,
Maida Link Road, Mayur Vihar Phaze | Extn, Delhi = 110099, Corporaie ONlce: Block-C, Secior 45,
Gurugram, Haryana- 122 003, have been lost ) mesplaced and the hobder / puschaser of the sald
Equity Shares have applied to the Comparry 1o [s5u8 duplicats Share Certdicates. Any person who
has & claim in rezpect of the sald Shares should lodge-the same with the Company &1 Its Corporate
[(Hfuce within 15 days from this data else the Company will preceed to-issue dulicate cerlificates!
Letter pf Confirmation bn the aioresaid applicants without any further nfimsiicn

Falio No Kama of Mool Distinctive Nos. Cerlificate Nos.
' | Shareholder |  Shares From To From To
25 | 2120751 | 2120775 | 20825 | 20825 |
IYOTSNA 12 6200226 | 5200236 | 122923 122923
JOO01251 | KUMAR 24 6679302 | 6679325 | 90021659 | 90021659
BAMNERJEE 25 12082520 | 12082544 | 90159124 | 90153124
44 JO9G82366 | JOSGE2T06| 1129060 1120060
TOTAL 450
DATE: 11 .06 2025 SHAREHOLDER MAME: JYOTSNA EUMAR BANERJEE

TOUCH

INNOWATING INTERESTINGLY

QUICKTOUCH TECHNOLOGIES LIMITED
CIN:L74900DL2013PLC329536
Regd. Off: Office No. 203, Second Floor, D- Mall, Netaji Subhash
Place, Pitampura, New Delhi-110034
E-mail: info@quicktouch.co.in, Website: www.quicktouch.co.in
Tel: +919667009283

NOTICE OF 12™ ANNUAL GENERAL MEETING AND REMOTE
E-VOTING INFORMATION

Notice is hereby given that the 12" Annual General Meeting (AGM)
of the members of Quicktouch Technologies Limited(Company) will
be held on Monday, July 07, 2025 at 04:00 P.M. (IST) through video
conference (VC), to transact the businesses as set out in the Notice
of AGM in compliance with the applicable provisions of the Companies
Act, 2013 (Act) and Rules framed thereunder and the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (“Listing
Regulations”) read with MCA Circular/s and SEBI Circular/s", without
the physical presence of the Members at a common venue.

The Notice of the AGM along with the Annual Report for the financial
year 2024-25 of the Company is being sent only by electronic mode to
those members, whose email ids are registered with the Company/RTA/
Depository participant(s). Please note that the requirement of sending
physical copy of the Notice of the 12"AGM and Annual Report to the
Members have been dispensed with vide MCA Circular/sand SEBI
Circular/s. However, pursuant to SEBI circular, the hard copy of full
annual report will be sent to those shareholders who request for the
same via writing us at compliance @quicktouch.co.in.

The aforesaid documents will also be available on the Company's
website  https://www.quicktouch.co.in/investor-relations/annual-report.
php and on the websites of National Stock Exchange of India Ltd. at
www.nseindia.com respectively and at Central Depository Services
(India) Limited (CDSL) at www.evotingindia.com.

The instructions for attending the AGM through VC and detailed manner
of electronic voting is being provided in the Notice of AGM. The Company
is providing remote e-voting facility ("remote e-voting") and facility of
e-voting system during the AGM ("e-voting") (collectively referred as
'electronic voting') to eligible members as per applicable provisions
on all the business items as set out in the Notice of AGM. The remote
e-voting period commences on Wednesday, July 02, 2025 at 9.00 a.m.
and will end on Sunday, July 06, 2025 at 5.00 p.m. The members of the
Company, holding shares in dematerialized form, as on the cut-off date
of Monday, June 30, 2025 may cast their vote by remote e-voting or by
e-voting at the time of AGM. Members who have not cast their votes by
remote e-voting will be able to vote at AGM through e-voting. Members
participating through VC shall be counted for reckoning the quorum
under section 103 of the Act.

Please contact your DP and register email address and bank account
details in your demat account, as per the process advised by your DP

Members, who are holding shares in electronic form and their e-mail
addresses are not registered with the Company/their respective
Depository Participants, are requested to register their e-mail addresses
at the earliest for receiving the investor communications including
Annual Report 2024-25 along with AGM Notice, by following the process
referred above.

For temporary registration of email for the purpose of receiving of AGM
Notice along with annual report for 2024-25, members may write to
compliance @quicktouch.co.in.

The Company has engaged the services of CDSL as the agency
to provide the electronic voting facility and VC facility In case of any
queries in connection with evoting or attending the meeting through VC,
members may contact helpdesk.evoting@cdslindia.com or contact at
toll free no. 1800 22 55 33

By order of the Board
Sd/-

sRugades &

A, SEmeTaTE

Indian Bank

ALLAHABAD

E- Auction
Sale Notice

Security Interest (Enforcement) Rules, 2002,

respaclive properyies are fumizshad below.

Branch: Agra University, Contact: 9454514853

[Appendix IV-A (See Provison to Rule B(6)]
Sale Notice for Sale of Immovable Properties

E — Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with provison to Rule 8(6) of the

Motice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described
immovable properyfies morgaged/charged o the Indian Bank, Secured Creditor, the Physinal.l'ﬂunainlnti\reﬁymhn!ic:}
Possession of which has been laken by the Authorised Officer of Indian Bank, Secured Creditor, will be sold on "As is where
i3", "As is what i87, and "Whatever there’is", on below menticned daie, for the recovery of dues fo the Indian Bank, Secured
Creditor from the following Borrower (5) and Guarantoris). The Reserve Price and Eamest Money Deposit (EMD) of the

. . |HH:5£."-'B price (5. || Demand Notice
5. Name of Borrower/ Description of Mortgaged EMD (F28.1 Date
M. Mortgagor/Guarantor Property b E—;:lmi;s;] Outstanding Dues

Last Date and Time for submission of EMD amount for Sr. Ne. 1 to 2 : 30.06.2025 upto 4:00 PM

Date of E- Auction for Sr. No. 1 to 2 : 01.07.2025 between 10:00 AM to 04:00 PM

4 . | Borrower/ Morigagor! Guarantor- Mrs. Foonam Housa on Piot stuated on Khasra No. 852, Nai Abad. Ram | 18,80,000/- | 13.02.2020
¥adav Wia Sl Manvendra Ydav, Add. 1- House |Vinar, Near Tedi Bagiva, Mauza Naraich, Tehsil Elmadpur, [ a8 000,
No. 128, Vijay Kunj Coiony, 100 & wide Road, |Agra, Area- 8365 Sg Mir, in the name of Mrs. Poonam | —t—— 38,46,782/-
Kaln Vihar, Ted Bapia, Agra, Add.2- House No | Vaday Wi 51 Manvendea Vaday, Bounded as: East: Read| 10,000/ e
148, Viay Kunj Colony, 100 ft wide Road, Kalindi |20 foet wide & Exit, West: Others Land, North: Property | ™ Physical ) P0G S
Vihar, Tedi Bagla, Agra, Add3- House on Plot fof Smi Bhawna, South: Plol of S Gugta | Passession | | #xpenses thareon
sitzated on Khasra Mo 852, Nai dbadi, Fam Vihar, Property ID; IDIBASZAPYADAVD1
Maar Tedi Bagiva, Mauza Margach Elmadpur, Agra

2. | Borrower’ Mortgagor! Guarantor- 1] Mr. Manish [ Double Storey Residentigl House Mo, 17 in Khasra bo, 1502, | 19,70,000/- 18.10.2019
kumar Nigam Sio Mr, Raj Kapoor Nigam, 2) Mra. | Nai Abadi, Krishna Bunj Phase-ll, Near Jagjeewan Nagar, 100 T2 ¥
Mezru Devi Wi Mr. Manish Kumar Nigam. Add. |f Link Read, Maua-Neraich, Tehsik-Etmadpir, District-Agra, 1,97,000/ 34.42,15'5""
of bath 1- H No. 17, Nai Abadi, Krishna Kunj|Plot Area- 74.76 Sq M, inthe name of Mrs, Neeru Devi Wie| 10,000/~ agan
Phase-|l. Near Jagjeevan Nagar. 100 ft ink road, | Mr. Manish Kumar Nigam, Bounded as: East: Krshna Kunil ™ physical ) Pﬁ.‘,ﬁgﬁ':%‘?:,uu.,?:',
Manuja Naraich, Agra, Add. of bath 2- Harendra Tent| Phasa-1, West: Rasta 18 Faet Wida, North: Cther's Propenty, | | paeepesinn | | #ipenses thereon
Wall Gaf, Dr. Ambedkar Nagar, Tedi Bagiya, Aga | South: House No. 16 Property 1D IDIBAS2EMNIGAMOY SRR

Last Date and Time for submission of EMD amount for Sr. No. 3: 16.07.2025 upto 4:00 PM

Date of E- Auction for Sr. No. 3: 17.07.2025 between 10:00 AM to 04:00 PM

3. |Borrower/ Mortgagor/ Guaranter- 1) Sri
Jitendra Singh Sfo Sa Man Singh, 2) Smt Suman
Rathore Wi Sri Jitandra Singh, Acd. of bath 1-
House Mo, 1VMENAL New -5ia Magar,
Rambagh, Agra, Add. of both 2- Houss on Plal
Mo. 236 situates in Khasra Mo, 2162K & 2168,
Pushpa \Vinar, Chandea Nagar, Agra

House on Plot Ko, 338 E.:maled in :-{haﬁhf? hg. 2162K & %‘tEEI 9,16,000/- 30.07.2019
Pushps Vihar Calory, Thandra Nagar, Mauza Naraich, Tehsil =

Elmadgur District Agra, Plot Area- 41,68 59 Mir, i the name 91,600/ 22.35,5951'-
af 3n Jitendra Singh ' 5r Man Singh, Bounded as: East; 10,000/- asaon
PotNo, 2 West 20 Foe Wi Rase. North Pt Ao 3 | (Physical ) | 2400092023
South: Plot of Samii Property ID: IDIBAS2BJITEND Possession | | =wensas tharean

Pyt Ltd, Contact No. 8291220220,

Bidders ara advised 1o visil the websita {httpsaww baanknal.caom) of our e auction servica provider PSE Alllance Pyl, Lid.
o participata in online bid. For Technical Assistance Please call 8291220220, For Regisiration status and for EMD status
please amall lo supporl.baanknet@psballiance com For property details and photograph of the proparty and auction terms
and conditions please visit: hiips fiwww . baanknet.com and for clanfications related to this partal, please contast PSB Alliance

Bidders are advised to use Property ID Number mentioned above while searching for the property in the website with hitps:/'www.baanknet.com

Date : 11.06.2025

Place: Agra

PUBLIC NOTICE

Notice is hereby given that the following shares of M/s Escorts Kubota Limited are stated to
have been lost/misplaced or stolen and the registered holder(s)/applicant(s) has/have applied
for issue of duplicate share certificate(s)

Details of Shares:-

Sr.| Shareholder Name(s)/ Certificate Nos. Distincitve Nos. Qty
No., Folio Nos. From To
1 | M/s Mefcom Securities Ltd* 2160 405876 | 405925 50
ESC0044944 4099 457376 | 457400 25
4289 462126 | 462150 25
6318 512851 512875 25
7249 536126 536150 25
7257 536326 536350 25
7626 545551 | 545575 25
17546 807557 | 807581 25
18438 835502 | 835526 25
83772 2869307 | 2869356 | 50
87559 2319676 | 2319725 50
89645 2935268 2935317 50
89919 2949005 2949054 50
92006 3052535 | 3052584 50
95702 3168166 | 3168178 13
98590 3427825 | 3427874 50
98775 3434431 | 3434467 37
99689 3481269 | 3481318 50
~ Total 650

Note: * Mehta Financial Consultants P Ltd name changes to Mefcom Financial Services

Limited and Amalgamation with M/s Mefcom Securities Ltd under Folio No. ESC0044944.

Any person(s) who has / have any claim in respect of such aforesaid equity shares must lodge

claim in writing with the Company within 15 days from the date of publication of this notice

otherwise Company shall cancel the original share certificate(s) and issue duplicate share
certificate(s) to the registered holder(s) applicant(s).

Sd/-

For and On Behlaf of M/s Mefcom Securities Limited

Address: Flat No. 17, 5th Floor, 77 Sanchi Building,

Nehru Place ,New Delhi-110019

Vijay Mehta
(Director)
DIN: 00057151

"Form No. INC-25A"

Advertisement for Conversion of Public
Company into a Private Company

Before the Regional Director, Ministry of
Corporate Affairs, Northern Region,
New Delhi
In the matter of the Section 14 of the Companies
Act, 2013 and Rule 41 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of MADHUSUDAN
CABLE INDUSTRIES LIMITED
(CIN: U31300DL1996PLC077351)
having its Registered Office at
7, Mohan House, Zamrudpur Community
Center, Kailash Colony Extension,

New Delhi - 110048 »,jicant

NOTICE is hereby given to the General Public
that the Company is intending to make an
application to the Central Government under
Section 14 of the Companies Act, 2013 read
with aforesaid rules and is desirous of
Converting itself into a Private Limited
company in terms of the special resolution
passed at the Extra Ordinary General Meeting
held on 18th April, 2025 to enable the
company to give effect for such conversion.
Any person whose interest is likely to be
affected by the proposed change / status of the
company, may deliver or cause to be delivered
or send by registered post of his objections
supported by an affidavit stating the nature of
his / her interest and grounds of ~ opposition to
the concerned Regional Director, Northern
Region, Ministry of Corporate Affairs, B-2
Wing, 2nd Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi-110003
within Fourteen days from the date of
publication of this notice with a copy to the
applicant company at its Registered Office
address mentioned below -
7, Mohan House, Zamrudpur Community
Center, Kailash Colony Extension,
New Delhi - 110048

For & on behalf of

MADHUSUDAN CABLE INDUSTRIES LII\Q;I"EID

RENU PURII
Date : 10.06.2025 (DIRECIOR)
Place : New Delhi DIN : 0100923

Authorized Officer

FOR THE ATTENTION OF THE CREDITORS OF
MALIHA REALTORS PRIVATE LIMITED

“INMPORTARNT™

WMWHlEL cara B 1akksam rir 10 Seecsspilamnse o sAERrieEsiimg)
Oy, il is Nol possible to verily (1S conteni=s. T he Indiar
Expross () Limited cannot bae hald responsibles for such
CcomnilEnts, mor Tor any lose or damage inocurmrecl ae e
Forsaiall o LraammsEaclicaries Wit AT lese POt car
Irciviciuimilm pechranrtislircg i it Fesweioeprsos s Or Frubdioeat o
WViler tTherelores recommeana that readcders malaes
MEBCEmBRRry iNnoguiriesa Delorns saanmncd|lng Bmy mismilas o
entaering iNnto.any agreamanis wilth advartisars or

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
CHOICE CHEMTECH PRIVATE LIMITED
(CIN: U24119DL1998PTC095043)
having its Registered Office at
B-1270, Ground Floor, Gharoli Dairy Colony,
Mayur Vihar, Phase lll, Delhi, India - 110096.
......... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on 02nd
June, 2025 to enable the company to change
its Registered Office from "National Capital
Territory of Delhi” to the "State of Uttar
Pradesh”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the  MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
B-1270, Ground Floor, Gharoli Dairy Colony,
Mayur Vihar, Phase lll, Delhi, India - 110096.
For & on behalf of
CHOICE CHEMTECH PRIVATE LIMITED
Sd/-
ANKIT GOYA/L

(DIRECTOR)
DIN : 07056785

FORM A

PUBLIC ANNOUNCEMENT
[ Under Raqulation 6 of the Insolvency and Bankruptcy Board of India
{Insolvency Resclution Process for Corporata Persons) Reqgulations, 2016]

RELEVANT PARTICULARS

. |Name of Corporate Debtor MALIHA REALTORS PRIVATE LIMITED
7 _L‘rahe: af Incorparation of Gomarate Defbor _E'EIJ:IE-EEEIE
3; {Autherity urder which Coeporate Debloris | Rugstar of Companies - Dehi
|ncomersted ! registered )
Corparate ldentity Mo J Limied Llakdin
| dentification ha. of Corporate Debior _
5, | Atcness of the negisterod oMce and Reqd. Office and Principal Office: 676, Ground Floar,

prncpal office (F ary] of Conporate Dabsar | Chilla Gabe, Chasss Bazar, Marlh Deth, Delhi= 110006
#, {Inscivency commancement datein D6-06-2025 | Order uploaded on 09.06.2025)

|ressparct af Lorparale Lieblor
7. iEslimated date of closure of insokwency

ressahilipn process

B, |Mame and Remsteson rumber of tha
nzclvency prafessional acéng as Inkanm
Resaluticn Professional

|UTOI0BDL2008P TG TET45

EE

[03-12-2025

| AVM Resolution Professionals LLP
Rogn. No.:|BEINPE-DISSPA-1/200 2. 202 150022
Authoetsed Parines a5 sgnatory. Pawan Kumar Singal
| Rean. Mo IBEITPAIAP-PIT 2218201912229
ddd,: 81238, 3nd Flooe, W.E A, Abdul Aziz Rosd

Karal Bagh, New Delta - 110005

Emall ; mivij1356@gmail.com

Add. 5728, Ird Flaar, WE A Abdul Axiz Road

Kanz Bagh, Mew Dakhi - 110005

Email ID

For Hame Buyers | hameburyers madihagigmad com
For Ciher Claimands: cip. maliha@gmsil.com

1. |Last date for submission of daims | T3D6-2025
12| Classes of cradilors, ¥ any, under clause (b} | Home Buyers in the Feal Eztale Project

af sub-sechion (6A) of sacion 21, escenained | {i.e. Class of Creditors) of tha Corporate Dettor
|ty the Interim Resclution Pralessional [
13| Mames ol Insolwanty professionals iderdifiad| 3] Mr. Pawan Kumar Goyal
koAt a8 aunonsed represeriaive of Crediers| Regn, No.: [BBUIPADMIP-PIOBTSIZ01 T-201811473
niadass (frea namas foraach cless) ib} Mr. Devendra Umrao

Regn. Na.: |BEVIPA-JORIP-K-002 231301 8- 20401 2540
] M, Yatin Sharma
| Regn. No.: [BEVIPA-D0/IP-PO3HE2020-202113112
ia) Wb Ik

httzs fichi govinen'homeidownloads

hittps v cirpmalina. in

hilkps o avmrasolutioncom!

Abso available at: AWM Resalution Professional
LLFP {IPE],

828, Ard Floar, WEA, Abdul Aziz Road,

Karal Bagh, New Delhi- 110005

{b} Diails of autharzed representalives. | (b Authorised Reprasaniativa datails available
ara evaiable al: al websads: hips:Ywww cipmaling in

.N:'Iiiﬁt & I.'lézrrllg,' -::|||1:='| 115 1!|f! H.3|i::llli.ll Ei-clrllp;.'ig,' La;w Tnlbusnal, I'-:r:'.'-. Etrh E-!-e'!nl:li -"l .'Ii’;.‘i.i'lld.lli':"!ﬂ |.|'|':'
commencernent of a copargle nEofendy resoiufon process al the Maliha Realiors Private Limited on
Qo6 (062025 Covedder npdeaded an CO-06-2025)

The creckion o Malila Reallors Private Limibed, aré herety called upon o gubird thelr claims wh procd oo
or b lnne 33062025 to ihe riaim resoiudon professianal s the adcress menlioned agaratentry Mo, 10
The fnancial credilers shall submil thar claims wilth proot by electranic means anly. AF other creditons may
subemit the claimis with proof in person. by postarby electranic means.
& findndiad crodiler belonging ba & dass, & asled against She ey Mo 12, shal indcala ils choise of
authorsesd represerdative from amang Lhe Bhnes ||:5r,\ll.-|;:|:|::|l prodasacrats lEed .‘ll:Ji_IiIiﬁl 1||||r:,I mac 130 acl as
wthiorissd repngsn kv of I chass ol Hame Busersin FarmiCa,
Submessionof talas of misleading proots of claim slusl| sitract penaties,

g, ':5.!1;]'25;. & emall of the Intesim fesaluticn
professional, a5 registeres with the boand

10| Address and g-mail to ba usad for
carmeEspondenca with B inlerim
HiEsolulion Probassanal

14.{{a] Redevant forme and

Sdl=

For AVM Resolution Professionals LLP

Irserin Meselifon Professions aof Malla Reshors Prvate Leilled, Carporate Debar
Regn. No: IBEVIPE-DOBSIPA-1/2022-202 250022 | AFA Valid uplo: 31-12-2025
(Pawan Kumar Singal) Authonised Parner

AFA Valid upto: 30062025,

Data - 1106 2025
_Flil:a-: Mew Dedhi

Date : 11.06.2025 | Place : New Delhi

HUMANA FINANCIAL SERVICES PRIVATE LIMITED

CIN: U65990DL2016PTC302788

Regd Office: Second Floor, 111-9, Near Primary School, Kishangarh, Vasant Kunj
New Delhi-110070 | Tel No.: 011-4101 8367 | Email: info@humanafinancial.com
Website: www.humanafinancial.com

PUBLIC NOTICE

Date: June 11, 2025
Place : New Delhi

(Kajal Goel)
Company Secretary & Compliance Officer

winatsoasay

ofhenaiase acting on an achyertisomiont im Sy rmarireer

&gy Ty asiar
Bank of Baroda

Z >1

Stressed Assets Management Branch: 17/8, First floor, Homji Street, Horniman Circle

mhankofbaroda.co.in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

"APPENDIX- IV-A [See proviso to Rube 8 (6] & 3(1))
|E-Auchon zale nolice for Sale of Immovable Azsats undar the Securilization and Recenstuction of Financal Assels and Enfarcement of Sacurty Inlerast Act 2002 raad with proviso fonse B{G) & K1)
of Securdy interest (Enforcemant) Rules, 2002,
Molica is hareby given bo the pablic B general and in paficular 1o the Borrower(s) and Guasanions) thal the balow describad smmovabla propesty mortgagad! charged ko e Sacured Greditor,
possession of which hes been taken by the Authorised Ofscer of Bank of Baroda, Secured Creditor, will be sold on “Asis wheme is”, “Aziswhatis” and “Whalever there is” basis for recoveny of dues in
betow mentioned atcount's, The detals of Bomowen's | Guarantor’s! Secured Asset's (DueaResenve Pricele-Auction date & lime, EMD and Bid Incregse Amount gre merdicned b2low-

Address 2 Flat Mo, 206, 2nd Floor, Goif Apariments el o ofhir

PRz : charges untl
P : vy [ .
?jld_lﬂraa&ngn ark, Maharshi Raman Marg, Mew Delhi st i full s pii
[ 13320 notice Esued

Email;promillar@igmail.com

Mrs. Viveka Rawal alias Viveka Narang (Guarantor)
Address 40 Marag House, Zig Z&g road, Bandra
(Wast) Mumbai— 4{0050

dated 20.07.2024 of
SARFAES] act, 2002
to Mr, Maars) Rewal

: } ) i In capacily of
Mrs. Tarika Rawal alias Tarika Sekhri {Guarantor) quarantor of Mis 5.V,
Address; TRTT, West Punjabi Bagh, Mew Dethi- 110028 Déstribiuters Pyt Ltd.

Mrs. Ritika Rawal alias Ritika Vardhan (Guarantor)
Fddress: 20 Shree Vardhan Building, Warden road, Cpp
Tala Gardan, Cumialla Hill, Mumiai 400026

Fs=. 47,189,232 470,13
+ Ilerest and othes
charges undil
payment in full 3 per
1312} notice issuead
dated 30.07 2024 of
SARFAES! act, 2002
to
Wrs. Promilla
N. Rawal, Mrs.
Ritika Rawal alias
Ritika Wardhan, Mrs.
Tarika Rawal alias
Tarika Sekhri, Mrs,
Viveka Rawal alias
Vivieka Marang in
capacity of
guarantor of Wiz 5.,
Distributars Pyi. Lid,

Sl Total Date & |[1) Reserve Price & Status of Property
No Name Eﬁgﬁrﬁﬁﬂmﬁﬁ Description of the immaovabie ool Time of |(2) EMD Amount of | possession Inspection
property with known E-auction|the Proparty [Constructive /| date & Time
encumbrances, if any Start time! (1) Bid Increase Physical) and contact
Toendtime. Amount details
1 |Mis 5. V. Distributors Pvi. Lid. (Under CIRP throughits |[F1a) Mo, 206, 2Znd Floor,|Rs 67709451348 | pate: |Reserve Price: Symibalic 256 M35
Resoluthon Professional Mr. Krishna Chamadia] admaasuring 1235 sq. fi.. Goff| + interest and otfer |gg 07,2025 Rs. 6,80,00,000,00 {0100 pm — 3200
Address: C-1402, Ubaroi woods Mohan Gokhale marg, |Apariment, Sulaa 3ingh Park, chargas unbl |EMD Amount: o
Goregaon (East), Mumbai-400083 Maharshi Raman Marg, New Dalhi, |payment in full 3 per | Time: |Rs. 68,00,000.00 Cantack Datails:
Mr. Mearaj Rawal (Director & Guaranior) 000G owned by Mes, Promiia| 13(2) notice issued. 4400 Hrs |Bid Increase Authorised
Address 1027202, Behnur 52 Narayan Dabholkar Road |Rawal deted 30.07.2024 of | 0 1800 |Amount: Officer:
Matar Hill, Mumbai — 400006 Encubeance known to Bank Mil| SARFAES|act, 2002 | yre  |Rs. 1,00,000.00 Milesh Dhobe
Ermail id neerajrawal@svipl.co.in o Mg 3. V. | {Chial Manager)
Mrs. Promilia N, Rawal [Director & Guarantor) Distributors Pvt. Ltd. Mnhﬁfﬂ 29;?354
Address 10 102202, Behnur, 32 Naravan Cabhofar : ; al. G22-
Road Malbar il Mumbai— 400008 P74, 58119 BA2E0027

Notice is hereby given that Reserve Bank of India (RBI), vide its letter
dated May 28, 2025, has approved the appointment of Nominee Director
Ms. Kusum Lata Gaur on the Board of Humana Financial Services
Private Limited (“The Company”) as authorised representative of
Humana Trust for Financial Inclusion and Development vide
DEL.DOR.NBFCBL. S103/24-03-196/2025-2026. This public notice is
issued regarding a Change in the Management in compliance with the
RBI's Master Direction- Reserve Bank of India (Non-Banking Financial
Company-Scale Based Regulation) Directions, 2023, as amended from
time to time. Any person who has an objection or whose interest may be
adversely affected by this change, may submit their objection within
30 days from the date of publication of this notice to the “Manager,
DNBS, RBI, 6, Sansad Marg, New Delhi-110001”, with a copy sent to
the company at the address mentioned above.

For Humana Financial Services Private Limited

Sd/-
Date: June 10, 2025 Aparna Maheshwari,
Place: New Delhi Company Secretary

Aoditonal Terms:
a] PFroperyis in SymboSc Possession and Bidderis purchasing the property in symbalic possession athisiown nsk & responsisility

ol Bankwill nof be responsible or duty baund for hending over of physical possassion,

dl Successhul Auction Purchaser will nolbe enbifed i claim any interest in any case of refurn of money

2] SBuccessful Auction Purchaser has bo submeé the Declaralion Cum Undersking confirmeng the above terms & condition mmediately afer e-Auckon.
1 Subsequant iozaleif successiul bidder fail 10 submil Declaraton Cum Undeiaking, e bid EMD amaoun! will be forfeled

fir. Sarweshwar Matakar, Asst. General Manager on Mobile Mig, 5141855565, Tel; (22- GE2E0015

SCAN HERE ]
For detailed terms & conditions.

Drate: 11.06.2025
Place: Mumbai

B Bankwill hand aver the possesskon of Property symbobicaly only and Succassful Auction bdder! purchaserwill not clakm physical possesson from the Bank.

Buthorised Officer
Bank of Baroda

Far detailed terms and condilions of sale, plesse refer (visit to the wehbsita Snk htps: e bankafbarcda.infe-suction end online suclion portal Baanknet com.Alsa, prospaciive bidders may conlact

Sdl-

FORM NO.1
SUMMONS FOR FILING REPLY & APPEARANCE THROUGH PUBLICATION

THE DEBTS RECOVERY TRIBUNAL, LUCKNOW
(Area of Jurisdiction: Part of Uttar Pradesh)
600/1 University Road, Near Hanuman Setu Mandir, Lucknow-226007
DRC No. 169 of 2024
NOTICE UNDER RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT 1961
READ WITH SECTION 29 OF RDDBFI ACT 1993

STATE BANK OF INDIA ... APPLICANT
|'E)
MR AKHLAK ALI & OTHERS ... DEFENDANTS
To,

1. MR. AKHLAK ALI, Adult, S/o Mr. Shamshad Ali R/o H-4, Hazi Colony, Okhla South Delhi,

New Friends Colony, New Delhi-110025.
Second Address: At C-27, Sector 8, Noida, U.P.-201301
Third Address: At Ranika Exports Design, C-27/28, Sector 8, Noida, U.P.-201301

2. M/s. NITYA REALTECH PVT. LTD., Registered Office At 220, Opposite Veterinary

Hospital, Burari, Delhi-110084, through its Authorised Signatory.

Also at: Corporate at D-21, First Floor RDC, Raj Nagar, Ghaziabad U.P.-201001

Also at: Site Office at Raj Nagar Extension (6 Lane), Near G. D. Goenka School, National
Highway 58, Ghaziabad, U.P.-201017.

3. M/S.R.K.S. BUILDCON INDIA PVT. LTD., Registered Office at 220, Opposite Veterinary
Hospital, Burari, Delhi-110084, through its Authorised Signatory.

Also at: Site Office at Raj Nagar Extension (6 Lane), Near G. D. Goenka School, National
Highway 58, Ghaziabad, U.P.-201017.
DEFENDANTS / CERTIFICATE DEBTORS

1. Whereas a recovery certificate passed in O.A. No. 241 of 2020 on 14.09.2023 has been
issued by the Debts Recovery Tribunal, Lucknow for recovery of a sum of Rs. 34,88,516.00
(Rupees Thirty Four Lacs Eighty Eight Thousand Five Hundred Sixteen Only)
(Rs.34,23,434/-in home loan a/c + Rs. 65,082/- in SBI Life alc) together with pendentelite
@8.00% and future interest per annum on suit amount from filling of the Original Application
i.e. 25.02.2020 till the loans/total amount fully liquidated jointly and severally with its costs
succeeds in ts realization from the Certificate Debtor Nos. 1 to 3.

2. You are hereby directed to pay the sum within 15 days of the receipt of the notice, failing
which the recovery shall be made in accordance with the Recovery of Debts and Bankruptcy
Act 1993 (51 of 1993-As Amended).

3. You are hereby ordered to declare on Affidavit the particulars of assets on or before
17.09.2025.

4. You are hereby ordered to appear before the undersigned on 17.09.2025 at 10:30 A.M.

5. Inaddition to the same aforesaid you will liable to pay the following:

Details of Cost :

1. Amount of Application Fees

2. Advocate's Fee

3. Publication Charges

4. Misc.Expense Rs. Not Claimed

5. Clerkage Rs. Not Claimed
Given under my hand and seal at Lucknow on 03.04.2025.

- RECOVERY OFFICER-I

. DEBTS RECOVERY TRIBUNAL, LUCKNOW

Rs. 37,005/
Rs.Not Claimed
Rs. Not Claimed

FORM NO. CAA. 2
[Pursuant to section 230 (3} and rules 6 and 7))
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
BENCH, AT NEW DELHI
COMPANY SCHEME APPLICATION NO. C.A.(CAA)/96(MB)/2024
In the mattar of the Companies Act, 2013 (18 of 2013);
AND
In tie matter of Sactions 230 to 232 and other applicable provisions of the Companies
Act, 2013 along with Rules framed there under as in force from time to ime
AND
I the mattar of Seheme of Amalpamation of Dentsu Advartising and Media Services
Imdia Private Limited ("First Transferor Company™) and Denfsu Network Advertising
Private Limitad {*Second Transferor Company™) and Uiimedia E-Solutions
Prvate Limited (" Third Transferor Company™) and Dentsu Webchutney Private Limited
(“Fourth Transferor Company™) with Dentsu Madia India Private Limited (formary
known as Milestone Brandcom Privale Limited), the Transleree Company.
Dentsu Advertising and Media Services India Private Limited |
a Cormpany incorporated under the provisions of Companies AcL1956 |
and having its registered office at Davehand House, G Block, 27 Floor ]
Shivsagar Estate, Dr. Annde Besant Road, Worli, Mumbai — 400018, India |
Email; Ashish_Maheshwari@dentsy.com |
... Non-Applicant Company No.1/ First Transteror Company / DAMS
Dentsu Network Advertising Privale Limited |
a Company incorporated under the provisions of Companies Act, 2013 |
and having its registered office at 8" Floor, Devchand House, C Block, |
shivsagar Estate, Dr. Annie Besant Road, Worli, Mumbai - 400018, India |
Email: Ashish.Maheshwari@dantsu.com ]
... Non-Applicant Company No.2/ Second Transferor Company / DNAPL

Ultimedia E-Solutions Private Limited

a Company incorporated under the provisions]of Companies Act, 1956 |
and having its registered) office 2t 8 Floog, Devchand House, G Block,
Shivsagar Estate, Dr. Annig Besant Road, Worll, Mumbail - 400018, India |
Ernail: Ashish Maheshwari@dentsu.com |

... Non-Applicant Company No.3/ Third Transteror Company / UEPL

Dentsuy Webchutney Private Limited |
a Company incorporated under the provisions of Companies Act, 1956 |
and having its registered] office at F-130, Ground Floor, Straet No. 7, |
Pandav Magar (East), New Delhi, - 110091, India |
Emall: Ashish Maheshwari@dentsu.com |

... Applicant Company / Fourth Transferor Company / Webchutney

Dentsu Media India Private Limited

(fermerly known as Milestone Brandcom Private Limited)

a Company incorporated under the proviskons)of Compandes Act, 1956

and having its registered] office at Devchand House, C Block, 2nd Floor

Shivsagar Estate, Dr. Annie Besant Road, Worl, Mumbai — 400018, India
Email: Ashish.Maheshwark@dantsu.com

... Non-Applicant Company No.4/ Transferee Company / Denfsu Media
ADVERTISEMENT OF NOTICE OF CONVENING THE MEETING OF THE
UNSECURED CREDITORS OF THE APPLICANT COMPANY
Motice is hereby given that by an order dated 7 May, 2025 (“Order”), the Hon'ble
Mational Company Law Tribunal, New Dethi Bench ("NCLT™), has directed io convene
the meatings of Unsecurad Creditors of the Applicant Company, for the purpose of
considering, and if thowght fit, approving with or without modification, the Scheme of
Arnalgamation (“Scheme”) of Dentsu Advertising and Media Services India Private
Limited {"First Transferar Company”) and Dentsu Metwork Advertizing Privata Limited
{(*5econd Transferor Company”} and Ultimedia E-Solutions Private Limited (" Third
ransferor Company”) and Dentsu Webchutney Private Limited (*Fourth Transferor
Company™) with Dentsu Media India Private Limited (formerty known as Milestone
Brandcom Private Limited) {“Transferse Company ™) and their respective sharaholders
under the provisions of Sections 23010 232 of the Companies Act, 2013 (“Ac!l”), read
with relevant provisions of the Companies (Compromises, Arrangements and
Amalgamations) Rules, 2016 ("CAA Rules”} and the other applicable provisions

thereol and applicable rukes thereunder.

In pursuance of the aforesaid Order and as directed therain, further notice is heraby
given that a meeting of the Unsecurad Craditors of the Applicant Company will be held
as lollows:

— e e — e

Name of the |Transteror/| Dale Day | Time Place of the
Company  |Transieree Meeting for Company
Dents Fourth 12" July)Saturday}1:30 p.m FrOT Fesi P00,
i 5 Ergs Cinema Building,
Webchutney | Transferor (2025 ;
Private Limited| Company Jangpura Extension,
Mew Delhi, Dethi-110014,
India

The Unsecured Creditors of the Applicant Company are requested to attend the
meeting as parthe above schadule,

The Copies of the sald Scheme of Amalgamation, copy of Notice and of the
Explanatory Statement under Section 230 can be obtained free of charge at the
registered office of the Applicant Company. Persons entitled to attend and vote at the
meeting, may vote in person or-by proxy, provided that all proxies in the prescribed
form are deposited at the registered office of the Applicant Company at F-130, Ground
Fipor, Street Mo, 7, Pandav Napar, East Dalkd, New Dethi- 110091, India not later than
48 hours befaore the meeting. Individual Notice has been / is being isseed to all the
Unsecured Creditors as on 317 July 2024 by way of an e=-mail or by Speed Post/ RPAD,
wherever e=mail address is not availzble. Incase any oi the Unsecured Creditoris notin
receipt of the- said Nofice, the said Unsecured Creditor is hereby given a notice 1o
registar their mail 10 / address with tha Company by sending a mail at
secretarial@dentsu. com,

Forms of proxy can be had at the registered office of the Applicant Campany.

The Hon'bie NCLT has appointed Shr Divyanshu Kumar Srivastava as the Chairperson,
Mr. Manik Ahluwaliz as the atternate Chairperson and Mr. Ritunjgy Gupla, as the
scrutinizer of the said Meeting for the Appkcant Company, The above-mentioned
sthama of Amalgamation if approved at the meeting, will be subject to the subsequent
approval of the Hon'bde NCLT.

Dated this 11th day of June. 2025 at Delhi. ad/-
Shri Divyanshu Kumar Srivastava
(Chairperson appointed for the Meeting of the Applicani Company)

epaper.financiaiei'pres&.-cnn‘. &

New Delhi
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